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When the House meets at 2.30
we shall take up the QCalling Atten-
tion.
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The House then adjourned for
lunch at eleven minutes past ong of
the clock )

The House re-assembled after
lunch at thirty-three minutes past
two of the clock.

Mr. Deputy Chairman ia the chair

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Situation arising out of the

hunger strike by trade union

leaders, and lock-out of the

Public Sector undertakings
at Bangalore

SHRI BHUPESH GUPTA
(West  Bengzal) Sir, T beg to
call the attention of the Minister of
Commurnications to the situation aris-
ing out of the hunger strike by trade
union leaders, and lock-out of the
public sector undertakings at Banga-
lore.

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI  VIJAY N.
PATIL) : Sir, Over 1 Ilakh
employees of Central Public Sector
Undertakings  including  HAL,
BEL, DEML, ITI, ECIL, Bharat
Dynamics Ltd. and Mishra Dhatu
Nigam Ltd. spread over various
units located in Bangalore, Hydera-
bad and other places in the country
went on strike beginning on different
dates starting from 26th Decem-
ber, 1980 over their demands
for parity of pay scales and condit;ons
of service with BHEL employees.
During the strike, discussions were held
by the Management with the Unions
inaneffort to call offthestrike. 'The
Government had made a final offer
of increasing the wages by Rs. 25/- p.m.
with effect from 1-1-1981, a lumpsum
of Rs. 700/- and extension of the
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exisling agreement upto 31-12-1G82,
Some of the Unions, like ITI, Rae
Bareli and HAL of Lucknow have
signed agreements as indicated above
and returned to work. The other
units have unconditionally called off
the strike towards the middle of
March and returned to work on va-
rious dates from March. 12 to March
16, 1981.

Since then, the labour in these
undertakings had been by and large
peaceful until recently, although pro-
duction has not yet been normalised.
On 17-4-1981, the Executive Committee
of the JAF decided to resort to agita-
tional activities in case no Tripartite
meeting was fixed for negotiating a
settlement wih the workers. Follow-
ing this decision, towards the end of
last month, some JAF leaders led
by Shri M. Fernandes and represen-
tatives of the Unions of these Under-
takings resorted to hunger strike
ata point outside the Vidhan Soudha.
As a consequence of the hunger strike
by the JAF leaders, the labour situa-
tion had been deteriorating in all the
Undertakings except HMT since

4-5-1981.

Demonstrations continued to be
held by the workmen in almost all the
Undertakings. All the employees
of the Railcoach Division of Bharat
Earth Movers Ltd (BEML) and ITI
located in Bangalore left work en
masse after punchingin their entry cards
on 4-5-1981. This practice was re-
peated by workmen in BEL and HAL
on 5-5-1981. On §-5-1981 there was
also breach of peace in  HAL
when some people armed with iron
bars and lathis broke open the factory
gate and assaulted some officers.
Some JAF leaders were arrested
by the Police on the sth night as a
precautionary measure.

On 6-5-1981, the labour situation
deteriorated further. The workmen
of HAL and Railcoach Divison of
BEML did not report for duty,
The buses which had gone to pick up
workmen, returned empty. Some
of the buses of HAL and ITI were
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taken over by unruly workmen into
the city and used for collecting vo-
lunteers and stones etc., with the
intention of disturbing peace in
various parts of the city. Heavy
picketing also took place at the factory
gates of HAL and BEML. Breach of
peace was reported in various parts
of the town. It is reported that
Shamiana at the function to be
presided over by the Chief Minister
of Karnataka was burnt down by
the agitated workmen. They also
burnt down 10 to 12 vehicles belong-
ing to Public Sector Undertakings
and the State Government.

The Managements of HAL, BE-
ML, BEL, and ITI, taking into con-
sideration the gross acts of violence,
intimidation and other conditjons
indicated above and apprehending
bodily harm and damage to company
property decided to lock out their
production units w.e.f. the mid-
night of 6th/7th May, 1981.

SHRI BHUPESH GUPTA : Sir,
this issue of the Bangalorc based
public sector workers and the indus-
trial dispute which has been more or
less imposed upon them has been dis-
cussed and debated in the House
several times. We arc here, at the
moment, concerncd with the latest
development and the situation that
13 developing out of it as a  result
of the arrogance and callousness
of this Govcrnment. The latest
development is that the hunger
strike by the leaders of the joint action
front of the Bangalore based public
sector workers which was launched
on the 29th of last month in New
Dethi is in progress now at the Boat
Club and also at Hyderabad and
in Kerala where they have a unit of
this concern, some unit is there in
Kamlasheri. These are the places
in which the hunger strike is on.
The condition of the hunger strikers,
three of them at the Boat Club, is
deteriorating. One of the hunger-
strikers is, ‘of course, well-known.

at Bangalore

I need not name all of them. They
are well-known here, the leaders ofthe
joint action f{ront.

What iz the hunger strike for ?
Itis not on a charter of demands
over which there might or might
not be a dispule, or on something
which ishighly controversial, if that
should be controversial at all. Hun-
ger strikers are demanding thatin
consonance with the  assurance
given earlier when the strike was
withdrawn, the leaders of the Front,
this Joint Action Front, should be
invited to the negotiating table to
start negotiations. They have not
attached any other condition as
far as this hunger strike is concerned,
except a very reasonable request
that they be invited to negotiations
for settling the dispute.

The background of this request
again is quite interesting and en-
lightening and I would like the
House to take note of it, and I would
like our friend, Mr. Stephen, not
to bring in any vchemence and
fierceness in his reply to counter
what I am saying. [ am in no mood
to speak in fiecrce or vchement
language.

Sir, the strike was withdrawn on
March 12 after 77 days as has been
pointed out, and 125 thousand
workers were on strike and if you
take all the workers involved, it
would be more. Sir, on March g,
there was a meeting in Bangalore
called by the Chief Minister of
Karnataka State, Mr. Gundu Rao,
and Mr. Gundu Rao invited to this
meeting Jeaders of all the poli-
tical parties, including the Congress-
I to which Mr. Gundu Rao belongs
and Mr. Stephen belongs, plus the
MLAs and the MLCs from Banga-
lore, and he assured them at that
meeting—I have verified it this
morning again in view of my speech
that I am making—that negotiations
would take place with the workers
and he  asked those pre-
sent  in the meeting—all the
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Opposition leaders were presen;
Congress I leaders were present
also—to  persuade the workers
to withdraw the strike. Sir, those
who attended that mecting, were not
satisfied. Then he called a meeting
the next day, that is, on the 1oth of
March and at that meeting, all those
who had attended the meeting on
the 9th were prescnt, that is to savy,
leaders of all the political parties
represented in the Karnataka State
Assembly, including the ruling
party, plus the trade union leaders,
leaders of the Joint Action Front.
And at that meecting, the Joint
Action Front people pointed out
that they were not satisfied with
what was said the day before and
that the assurance should he cate-
gorical. Mr. Gundu Rao gave the
categorical assurance at that meeting
that there will be negotiations for
a settlement of the dispute. That
is what he said. These are the
facts and they caunot he denied,
because I have verified it from the
latest statement of Mr. Gundu
Rao. This is what he did. Now, in
response to that, of course, the
strike was withdrawn. Now, what
happened after that ? For two
months—the strike was withdrawn
on the 12th March and till 28th
April —the workers and leaders
were waiting to be invited for
starting the negotations . Nothing
was done,

Meanwhile, they were subjected
to harassment and so on and all
other kinds of treatment. As a
result of that, in order not to disturb
the peaceful atmosphere which
is required for talks to be resumed,
the workers decided to ask some
of their lcaders to go on hunger
strike and they are on hunger
strike now. TFwven then, even when
we, Members from the Opposition,
not just one party, when all of us
togeth~r have requested the Go-
vernment that the leaders of the
workers should be called for talks,
with contemipt, our request has been
rejected.  In the cother House, the
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the same thing has been done.

The C-ntral trade unions, the AITUC
CITU, INTUC and HNSM, all of
them have demaded, but this has

been rejected.  Sir, you have seen.

We have been pleading it, all of us.

If only for the sake of elementary

courtesy and respect for an institu-

tion called Parliament, Government

should have invited, but this was

not donc. What happened ?

In the early hours of 6th, wor-
kers in Bangalore were arrested and
they were whisked away to hospital,
whisked away to prison. Naturally,
this angcred the workers. Who
would not be angry ? We also felt
angry. We walked out of the House,
Demonstratiors took place.#Provo-
cation was there by the Government,
Then, some incidents took place.
Now these incidents are sought to
be used as an alibi for justifying the
callousness, the criminal negligence
and the contempt and disdain for
Parliament. Sir, what las Mr.
Gundu Rao said ? I have here
with me a cutting from ‘The Hindy’
which carries the news from Banga-
lore, datelined Mav 6th and this
is what has been stated here :

“Mr. Rao said he had taken
every step to impress upon the
Government of India tke urgency
of the matter and he was also
looking forward to a sympathetic
response from it. He would leave
no stone unturned in that direc-
tion.”

Now 8ir, this is the language of
the Chief Minister of Karnataka,
not of Mr. P. Ramamurti, nor of Mr.
Dhabe certainly not of Bhupesh
Gupta or anybody else from this
side of the House. Sir, it has
been stated further :

“The Chief Minister in this
reply to the letter written by the
Congress (U) President, MTr.
Devraj Urs...

Mr. Urs is a Member of the State
Assembly. . .,
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...Mr.SR. Bommai (Janata)
Mr. A.K. Subbiah (BJP) and Mr.
B.V. Kakkilaya (CPI) MLAs, said
your imprssion that, have come in
the way of settling the demands is
absolutely unfounded and unchari-
table.”

He went on to say :

“Mr. Gundu Rao faid no doubt
two months had elapsed since the
understanding was reached that
the strike should be called off.
But then it was for the Government
of India to consider...

Note the words ¢Government of
India’: —

...the matter and the State
Government had absclutely ro
control over it excepting to urge
that the matter be attended to cx-
peditiously. Parliament was in
Session and the Central Ministers
were busy. Having in view the
situation he personally felt that
that the JAF leaders nced not have
gone on fast.”

This is what Mr. Gundu Rao has
said. (Time-bel) Sir, Mr. Fer-
nandes was given one hour there.

MR. DEPUTY CHAIRMAN :
You have said more than whar he
has said in one hour.

SHRI BHUPESH GUPTA
Sir, you are always nice to me.

MR. DEPUTY CHAIRMAN :
Please co-operate.

SHRI P. RAMAMURTT : There
is no other Business today,

SHRI BHUPESH GUPTA
Now Sir, I mention what Mr,
Gundu Rao has said, because, Mr.
Gundu Rao shares the views whict
I am expressing here. I am a
critic of Mr. Gundu Rao.  Fvery-
body knows it. But when he says
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these things, I take him at this word

and it 1s clear,

I do not know why Mr, Stephen
has taken such stilf attitude 7
cannot understand ‘*hat I have
talked to Mr, Stephen time and
again in my own humble way.
But we are small people. Mr,
Stephen when he was in the Op-
position undersood me be*ter; I
also undersiood him better . But
the moment h. has been translated
to the Treasuty Benches a metamor
phosis has come in him; we have
become incomprehensible to each
other.

SHRI P. RAMAMURTT (Tamil
Nndu): You understood him wronno-
ly then also.

THE MINISTER OF COM.
MUNCATIONS (SHRI C. M,
STEPHEN) : Mr. Ramamurti knows
me better,

SHRI BHUPESH GUPTA :
I am a simple man, though I am
nol quite a simpleton. Here the
hon. Minister is saying, he has
strutted out the fact that production
was not there while all the trouble
was there. We have found ou tha*
compared to the produc’ion in
April las® year “he produc’ion now-—
In April this year—is higher in *he
ITI unit which is under him. It
isnotas if .he production has gone
down. In fact [ have it from tha
workers leaders that after the surike
was withdrawn the leaders and the
uniors issued hand-bills  calling
upon the workers to bring the pro-
duction back to the normal level,
The trade union leaders went back
to the factories ‘held propaganda
meetngs appealing to the workers
to keep the production going and
bring it back to normalecy. Many
other steps were taken. It is most
uncharitable, it is almost a adding
insult to ‘injury when it is sought
to be made out in order to justify
the indefensible case of the Govern-
ment that the production has
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suffered. I will not say very
much on i'; this is not frue,
Incidents have taken place. Who
is responsible for the violent turn
which the situa’ion has taken in the
city ? Find out whocver is respon-
sible otherwise. I am not going to say
who set fire to the buses. I do not
know; I am not in a position to say.
But the responsiblity -for what
has happened in Bangalore and
the inciden’s that have taken place
lies with the Government an autho-
rity for prolonging this agony in
this manner when the issue 1s
simple: of honouring their pledge
and resuming the  mnegotiations.
Sir, why should it not be done ?
Here I will just say that Birlas’
¢Hindustan Times 1is not a paper
very favourably disposed to the
workers.  But Birlas® Hindustan
Times writes in its editorial today:

“By arresting the leaders of
the joint action front (JAF) of the
unions the State Government un-
pecessarily provoked ihe workers.”

This is what this paper writes.
The patriot has written; other pa-
pers have commented; in fact most
of the papers have adverscly com-
mented against the Government .

Sir, before T sit down I would
again appeal to the Government
I am told a delegation of the central
trade unions—AITUC, CITU, HMS
INTUC (Dara Group) --met the
Labour Minister Mr. Tiwari at
Shram Shakti Bhavan on May
6th requesting him to bring this
issue  to the negotiating table,
Where has the Lady Minister gone ?

SHRI C.M. STEPHEN :

is sitting there listening

She
to you.

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : T am here.
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Mr. Tiwari said the appropriate
Government is the State Govern-
ment. Mr., Gundu Rao points out
the appropria‘e Government is the
Ceniral Government. This  hide-
and-seek  game this  Jekyll-and
Hyde game has started. It is the
Central Government which is res-
ponsible bzcause all the units of the
public sector belonging to the Cen-
tral Government, one directly under
stephen ic. ITI.

Therefore, Sir, I suggest hefore I
end, first of all, honour your pledge.
Invite them. Listen to usall
the time you say the Opposition
is non-cooperative and Opposition
is not helpful. Here the Opposition
makes a resquest. If you contem-
ptuously reject this request, it is
morally repugnant, it is something
that contradicts democratic stan-
dards. It not only shows the men-
tality against the working class.
It shows the mentality against the
ways of democracy which we
should follow and  preserve.
It is an undermining of the credifi-
bility of parlianentary institutions,
If we be unfair to the extent you
be unfair from the Government
side to the Oppositionin this man-
ner, between us, then we shall be
demaging  the institution and
plumping for the destruction of
the institutions. In this case we
stand fully justified on moral
grounds, on political grounds— as
we are dealing with it here—
and on the ground of normal trade
union relations. Sir, normal trade
union relations cannot be observed
and maintained in this manner
and industrial peace cannot be
maintained and the public sector
cennot be advanced —which we
want to prosper —if you act in
the manner in which you are ac-
ting today.

MR. DEPUTY CHAIRMAN :
Please conclude.
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SHRI BHUPESH GUPTA :
I demand therefore in the name
of all of us and the working people
of this country not only of the Banga-
lore-based workers—hat the re-
quert of the hunger-striking leaders
be complied with and acceded to
and they be invited by the Govern-
menuv—ahe concerned au.horities—
to the negotiating table. Their re-
quest—fair and reasonable  and
bona fide —that negotiations should
be resumed should be conceded.

MR. DEPUTY CHAIRMAN :
Please conclude.

SHRI BHUPESH GUPTA
Once that is done the situation will
begin to improve. I have no doubt
about it. I hope the spirit in which
I have spoken and made the appeal
to the Government and the concer-
ned authorities will be appreciated.
Of course, I made sharp criticism.
They are attacking the workers.
Certainly life is harsh outside.
I hope they will be invited for talks
and negotiations will be resumed
and the lock-ou. lifted. They locked
out the workers, and tlis is how
they create crises in industry, They
arrested workers, locked out the
workers and I have just pointed
out to you that the army has been
called, Shame ! The army has
been called. Our army is being
sought to be involved in it.  Shoot-
at-.ight order has been given. If
industrial relations are to be
maintained in the country by or-
dering shoot at sight, then this is the
style of the Fascists, not of a de-
mocracy. Shoot at sight orders
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were being given in Germany in the
days of Hitler, and also byM ussolini
and others when industrial disputes
came. Here we see that in Banga-
lore the Government has ordered
shoot at sight. The blood of
workers will not drown their cause.
You may have gunpowder enough in
your arsenal, shoot the workers
right and  left, arrest them
and put them in prison, but their just
demands, their just cause cannot
be suppressed or silenced so long
as manhood of this coun.ry is alive
and active,

Sir, with these words I again urge
upon you and through you, the
Government, that instead of trying
to indulge in petti foggery,maligning
and attacks on the workers and fresh
provocation in any other form, as
honourable men the Government
should invite them here and now let
them declare it—to the negotiating
table to start the negofiations.
The lock-out should undoubtedly be
ended, those arrested released and
repression and repressive measures
and vendetta should be revoked.
This is all that 1 say.

3 p-m.

SHRI C.M. STEPHEN : Mr.
Deputy Chairman, Sir, my respected
friend Mr. Bhupesh Gupta pleaded
that T should be rather modest and
not fierce in my reply. T think I am
a mellowed person now compared to
what I was and generally. .,

SHRI P. RAMAMURTI : I
think you are the same person.

SHRI C. M. STEPHEN : Yes, I
am the same person.

SHRI P. RAMAMURTI : You
agree with me.

SHRI C. M. STEPHEN : A very
impassioned plea has been made by
him. I must assure him that his
plea was very moving ; the manner in
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which he had put it, the phrases he
used and the voice with which it
came out, it was a moving plea.
But the facts of the case have to be
spelt out, which on one occasion was
done earlier. On the 26th of Decem-
ber, long back, the strike started.
A very fundamental question s
involved in this, on which no compro-
mise is possible. Industrial structure
is built up in our country on the basis
of negotiations, tripartite agreements,
conciliation  agreements. And if
industrialisation has got to continue
on an even keel, the agreements signed,
particularly the conciliation agree-
ments, have to be respected. An
agreement was signed with these units
and the period of the agreement was
to end in June, 1981. After that
agrez vient was signed, it so happened
that in January, 1980 another agree-
ment was signed with BHEL which
gave them some higher basic wage,
or minimum waze, as I should call it.
It should be clear to anybody that the
minimum wage in 1977 or 1978 wlll
not be the same as the minimum
wagt in 1980. The minimum wage
in 1980, depending upon the cost of
living, will naturally be higher than
the min'mum wage of the previous
years. Now th¢ moment the BHEL
agreement was signed, the demand was
that the minimum wage agreed to
under the BHEL agrcement must be
grafted into thc cxisting agrecement
and the terms and conditions of the
agreement with respect to DA and the
wages must be changed. So the
fundamental  question  here s,
merely because some  other agree-
ment is signed somewhere  else
whether the existing agreement can
be altered and whether the workers
have got the right to demand that
this must be done. If this happens,
therec are two consequences, One
is that there is no stability with regard
to the agreement which is signed.
If the second consequence of signing
an agreement agreeing upon a higher
wage is that immediately by chain
reaction that must be given to other
units, the intention of the managers

will be to keep down the wages in
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the other units; even in the units which
are performing well, enhanc rent
cannot be given for the simple r ason
that a corollary demand will come
up and all the existing agreements
may be upset and the wages may be
pulled down. This is a very funda-
mental question. Do not treat this
matter lightly. It will have very
serious repercussions. So we made
it clear that itis absolutely not possible
It was for the purpose of mainfaining
industrial peace and industrial rela-
tions, for safeguarding the rights of
theworkers and the trade unions that
the Government took this stand.

Now we are dealing with the pub-
lic scctor, After all, it does not belong
to me, it does not belong to Mr. Bhu-
pesh Gupta, it does not belong to
anybody else, it belongs to the
whole country The Government
is holding the public sector in the
position of a trust. It is not for us
either under political pressure or
under any circumstances, either for
political advantage or for tear of
political disadvantage, to scramble
away the assets or to deal with the
assets of the public sector. It has to
be kept as a sacred trust. That should
be the attitude. ‘

SHRI KALYAN ROY (West
Bengal) : And that is what you are
doing in the Coal India.

MR. DEPUTY CHAIRMAN :
Don’tbringinthe Coal India.

SHRI C. M. STEPHEN : And
the consequences we are facing.
Therefore, immediately before the
26th when the strike was to begin,
on the 25th, the management called
the working class leader and told them:
Although this is our position, if some
other formula is possible, we are
available for negotiations. Please
do not declare the strike. Given 15
days, time. Let us have negotia-
tions. Let us sce whether there is
a way out.
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But they did not listen. On the 26th

they declared strike calling out and

one a quarter lakhs of workers in

crucial public sector industries through
out the country, defence, communi-
calions, el:ctronics and so many
others, when the management told,
that they were available for talk
when the Labour Minister of Karna-
taka told them *hat the Governmen®
had informed them that nego’ia‘ions
were possible. They were asked fo
hold it back for 15 days and then
alone to go on strike. They did
not listen to call off the strike, and
fail accompli was there. Immedia-
tely after that 1 wanted to tell the
workers what the position was. There-
fore, 1 went to Bangalore. I called
a Press conference. I said, “I am not
speaking as the Communica’ions Mi-
n'ster. I am speaking on behalf of the
Government of India. I wan- ‘o
make absolu'ely clear that there are
cer-ain possibilities”. I said, “Nothing
will be done which will alter the
agreement which is now exis ing.
But ihe present agreement can be
extended by one-and-a-half years
years up:o 1982 December. We will

extend that agreemenr up to that
dateg If we extend that agreement,
then, we will in quid pro quo for that
give a solid amount, and we will give
rise in the wages, that has been offe-
red.” I told that the wages indicated
to you will move up marginally,
the total sum that has been dffe-
red will move up substantially if
that is extended to that period.”
The Labour Minister offered to
them Rs. 600 additional amount, and
Rs. 25 per month increase in con-

sideration for the extension of the
agreement up to December 31, 1982.

Subsequently this amount was _again
raised to Rs. 700 limit, and Rs. 25
per month. You can calculate. It
brings them from January 1981 up
to December 1982, for the two-year
period, Rs. 1300 for every worker,
beginning from the Sweeper to the
highest man. The highest man does

not get anything more. But even the
Sweeper g2ts Rs. 1,300. If you divide
it by 18 months, you will find on
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increase of Rs. 72 per month, That
was offered to them, and an appeal
was made that the strike may be
called off and tnat they may come
back to work. Negotiations took place
It, is not as if you do not know the
mind of the parties. The negotia-
tions took place. I was asked that
the negotiations should take place
here. I was away in the north-eastern
area, Shillong or so. The Labour
Minister put a call and asked me
to come. I came. I was brought. We
held the conference , not of JF but
of all the representative units involved
in this. A large number of trade union
rzpresentatives came. There the
position was spelt out. They said
“We are asking for increase on the
basis of a clause in the agreement
that we have signed.” I said, ‘“We
are different in interpretation. It is
a question of interpretation.”

SHRI KALYAN ROY: What are

the clauses?

SHRI C. M. STEPHEN: There
are different clauses in different
agreement,

SHRI KALYAN ROY: What is
this clause?

SHRI C. M. STEPHEN: If in
any public sector the wages are
increased, then, the wages with
respect to them will be reconsi-
dered, something like that,

The Appellate Tribunal is there.
I am just putting the case. We have
got our own view about the inter-
pretation of that. The bona fide of the
interpretation can be proved by the
position we took. We said, “This is
our position”. They said. “This is
our position. “All right There is
no meeting point. Let a third party
decide. We shall send it for adjudica-
tion,” we said. They said no. We said
“We will send it to an arbitrator.”
They said no. We said, “We will
send it to a board of arbitration,
Never has a Government ever agreed,
never has a  management ever
agreed, to this, a board of arbitration
where you can send your representa-

-
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tives and we will send our represen-
tatives and a High Court Judge will
preside over that board of arbitration
They will interpret this clause, and
if they say that your interpretation
is correct, I do not want a single naya
paisa concession, and the total amount
will be paid. If they say that the
interpretation is not borae out, not
a single naya paisa will be paid. Let
us send it to a board of arbitration.
You can come back to work, and
when you come to work we will pay
Rs. 700 recoverable advances so that
the agony that was suffered during
the strike period could be taken care
of. We said, let a board of arbitration
decide. Could there be a better proof
of the bonafides of the Government
than offering the question of interpre-
‘ation of a clause to a board of arbi-
tr.ation consisting of thz representatives
of the trads unions themsevles and
the r:presentatives of the manage-
ment and presidsd over by a High
Court Judge. They said, “No.”
Therefore, we were absolutely con-
vinced that our interpretation was
correct. Otherwise they would have
jumped at it. Everything else was
done. They did not want to go™ to a
third party for interpretation. They
said, ““This is our view. You imple-
ment that.”” It is not possible to handle
that sort of a thing. Repression was
mentioned. What was our con-
duct ? On the 26th December, they
started the srtrike. On January 6th
or 7th wages had to be paid. They
were on strike. We could have said.

“They are on strike. We cannot pay
wages.” We said, “No. You have
worked for it. You are entitled to the
wages.” We asked for police help to
make arrangements. We  dishursed
the wages when the workers were on
strike. Then again it went on. We
did not declare a lock-out. We did
not arrest anyhody. We did not de-
clare the strike illegal. We did not
suspend anybody. We took no action
against anybody. Every convenience
was given. And that went on. And then
finally they wanted an appeal from
here. I know that an appeal would be
interpreted in the way Mr. Gundu
Rao’s appeal is now being interpreted.
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We said, nothing doing. We did no
believe in fish-market bargaining.
We told them, “This 1s the maximum
we can go to.”” And the limit is not a
small limit, as you understand, Sir.
Seventy-two rupees per month for
that period is not a small offer. It is
that offer that we made. But we said
that it must be understood as to what
we were meaning, Then the strike
was carried on. Finally they withdrew
the strike . There is no question of a
feeling of triumph on our part. There
is no question of repression of any-
body on our part. During that period,
quite a number of casual workers,
temporary workers, who did not turn
up for work, were discharged. The
moment they camz back to work,
everything was removed. All workers
were taken back, even temporary
workers, casual workers, whoever they
were, whom naturally we could have
avoided taking back. The whole lot
of them were taken back, and work
was allowed to be started. We offered
Rs. 600 to everyone of them. In some
units they collected Rs. 550 and in
some other units, they collected Rs.
600. Now, Mr. Gundu Rao came here,
The Prime Minister was in Bangalore
when the memorandum was given,
I was also there. They said, we have
been given Rs. 660, We want some-
thing more. We want Rs. 1,000.”
Finally Mr. Gundu Rao came here.
He had a talk and the announced
another Rs. 200 of recoverable
advance. Afler they came back, we
gave Rs. 800 in some units, and in
some units Rs. 750 was offered, and
they collected this amount. But what
was our experience in this Tperiod ?
The Production figures are before
me. 1 am extremely sorry to say Mr.,
Bhupesh  Gupta said about the
figures, that is  his information
that the monthly average of produc-
tion in ITI in 1978-79 was Rs,
583 lakhs. in 1979-80 it was Rs,
608 lakhs but in April this year, it
was Rs. 228 1akhs. T can spell out
the figures in every one of them.
In HAL, the target fixed was
Rs. 470 lakhs. We got only Rs.

140 lakbs. In BEML, the target
was Rs. 380 lakhs. We got only

h R
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Rs. 175 lakhs. Thirty per cent is the
production  that we are getting.
There was a strike without the
liability for us to pay wages. The
strike  was withdrawn. But in fact
the strike was taken into the factory
with the liability for us to pay wages
for that period. It was not a case
ofthe strike ending. [t was a case
of the strike being transported into
the factory and production being
scuttled. This is the situation that
we were facing. Nevertheless, we
did not take any action at all. But
the situation was mounting up. The
public sector is run not merely for
profit. That is the least purpose.
The public sector is run for getting
products for the crucial areas of our
national life. I have lost five montbhs,
production for no fault of mine. for
no reason of mine. All I said, was,
up to December 31 there is an
agreement ; let us stand by that
agreement. And after  that we
wanted to negotiate, otherwise, take
this money. I did not cause any
provocation. The management did
not cause any provocation. They
asked that that agreement be
amended and a new amount may
be given under the agreement during
that period. If T do that, I will be
doing disserivice to the working
people and to the industrial relations
machinery  of this country. Now,
finally what happened ? They went
on a hunger strike. Mr. Gundu
Rao’s name was metioned. I
do not want to go into the details,
I saw that that appeal was
issued. The appeal was to withdraw
the strike, restoration of normalcy,
and they will .ry for negotiations,
and all that. But I am not coming
to the second part of it. Has nor-
malcy been restored ? Is 30 per cent
production normalcy ? Deliberately
production was cut down, It is true
that the trade union leaders assured
me that they sent out hand hills
And if it does not click, what does
it mean. ?......

SHRI BHUPESH GUPTA :
I may tell you Mr. M. S. Krishnan
and others met you two weeks ago
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in your residence and they told you
that they would do everything possi-
ble to bring the production to the
normal level and raise the pro-
duction, and even that issue could
be discussed at the negotiations.

SHRI C. M. STEPHEN : It
is the case in trade union field. Trade
union leaders will be required by
the workers if it is for bargaining.
If it is for enforcement of discipline
and for bringing up the production,
trade union leaders do not come
into the picture. I bhelieved when
Mr. M.S. Krishnan and others
told me that they have sent out
hand bills, that they are appealing
to the workers ; an all that. Of
course, I am not concerned with what
the trade union leaders are doing.
I am concerned with what is happen-
ing in the factory. In the factory
production is not forthcoming. We
have got our telecommunication
system functioning in different
areas... (interruptions). That tele-

communication system in different
arcas will have to function. Farlier
production was forthcoming, now
new production is not forthcoming.
Now production was cut down to
one-third. Under what provocation ?
I gave Rs. 700, Rs. 800 ; and yet,
production was cut down. What
was the provocation ? No man was
suspended. No maltreatment was
given to anybody. They came back
to work. They would punch the
card, sit down cr go slow and cut
down the production. This is the
situation.  (inferruption). Let me
complete ; I did not interrupt
anybody. When the is going on,
the hunger strike was declared.
The hunger strike continued. Of
course, the workers can be agitated
about it. But what are they doing ?
Every morning they come, punch
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the card, and the whole lot of them
walk out of the factory. Next day
again they come, punch and walk
out. Everyday they come and
punch, they put the attendance and
then the whole lot of them walk out
and they don’t come back till the
next day. On the Sixth we sent our
factory buses. HAL  has got 114
buses, ITI 81 buses, BEL 81 buses,
A whole fleet of buses were sent
out to fetch the workers. What
happened ? The buses were hijac-
ked. The buses were taken control
of, The buses were taken round to
take in anti-social elements through-
out. Stones were collected. . . (interr-
uption). And with that vandalism
was started. A large number of buses
were burnt. Vechicles were burnt.
Violence was let loose. Wherefrom ?
From the company buses. Company
buses were hijacked and made use of.
Well, it is for you, it is for the
House, to consider whether under a
situation like this, when there is go-
slow, deliberate cuttingdown of
production, with demonstrations tak-
ing place, buses being hijacked,
violence being let loose, any mana-
gement can with a sense of secu-
rity, run those units and carry on pro-
duction. Out of fear for their life,
out of anxiety to protect the pro-
perty, the managements in the area
decided to declare a lockout. Look
at the whole picture, I will leave it
to the House to consider whether the
decision of the managements was
right or was not right. Whether it
was not inescapable is a question
I am putting across to the House
to consider.

Regarding dialogue, whoever
said about adialogue, that we will
not meet ? If they are recognised
trade unions they can meet. Have
we ever said, we will not meet ?
This is a new talk with them. No
body said we will not meet. But if
tomorrow the JAF says it will come,
I must say a definite, emphatic,
‘no’, because JAF is not a concept
under the Industrial Disputes Act, . ..
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AN HON. MEMBER : What
is JAF ?

SHRI C. M. STEPHEN : Joint
Action Front. Each company has
got its own recognised union,

The management of the company
will Dbe prepared to meet its Union.
I do not want the management of
one company to mecet the President
of the Union of another company.
The HMT units are working in full
swing. They are giving more than the
normal production. Even the Kalamas-
seri unit is working very well. The
watch factory is working. I am
getting excellent  production from
the HM T units. And for this produc-
tion they will get an agreement appro-
priate to the contribution they are ma-
king. There is no doubt about it. The
HMT Union leader is on the JAF.
We will meet the recognised Unions.
The ITI management will talk to
their recognised Union. The doors
for talks are open. Nobody has closed
the doors for negotiation. On the
floor of this sacred House I say
that negotiations can be had. But
I must give a warning that this
offer for negotiation should not be
taken—as Mr, Gundu Rao has said—
as an implication of a resolution to
resolve the complication through
negotiations  for additional pay.
This sort of thing need not be in-
jected into this offer for negotiation.
We are prepared to meet the recogni-
sed Unions. The terms are there. The
question involved is fundamental.
There cannot be an addition of even
a single naya paise for the period
ending 3oth June, 1981. It is a
sacred and accepted agreement,
It will be treated as a sacred agree-
ment. It will not be tempered with.
Ifitis taken forward to 1982, we have
made the offer for whatever it is
worth. This is the maximum. We
have lost production for five months-
our intention to negotiate must
not be taken as an invitation
of advance over what has already been
offered. It sholuld not be taken that
way. Negotiations are only to resolve
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the lock-out and how negotiations
can be had. The management will
certainly  be happy to meet the
concerned  Unions. ...

SHRI BHUPESH GUPTA: I
was not going into all those. I only
request you to start talks. I did not
say of this term or that term. That
can be discussed.

SHRI C. M. STEPHEN: Out
of extereme deference to my very
valued and senior colleague I do
accept the suggestion. And I do
hereby make an announcement that
each management of each unit will
invite the respective trade Union
leaders as to how to resolve this
dispute. At the same time I wish to
make it clear, in my anxiety not to
be called a cheat, one thing, Otherwise
they may say that they have called off
the strike on the condition of negctia
tions but I have cheated them. That
argument should not be advanced
against me. Therefore, I want to
make it clear that our decision to
invite them does not mean any better
offer, even by implication, on the
table for them to consider. We will
direct the management to invite the
recogniscd Union for talks on the
ahove terms.

MR. DEPUTY CHAIRMAN:
Mrs. Alva.

SHRI BHUPESH GUPTA: only
one point. ...

MR. DEPUTY CHAIRMAN:;
Leave something for her.

SHRIBHUPESH GUPTA: That
it is a coordinated bhody of the Union.

MR. DEPUTY CHAIRMAN :
The point is quite clear. Mrs. Alva.

SHRIMATI MARGARET ALVA
{Karnataka): Coming as I do from
Bengalore. .....

MR. DEPUTY CHAIRMAN:
Pleasc donot repeat what has already
been said.
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SHRIMATI MARGARET
ALVA: The problem is the same and
I cannot find a new problem to talk
about.

SHRI C. M. STEPHEN: Do not
create new problems,

MR. DEPUTY CHAIRMAN:
Do not raise points to which he has
already replisd.

SHRIMATI MARGARET ALVA:
I am not going to take so much
time. I will come to the point straigh--
away.

Mr. Deputy Chairman, Mr.
Stephen’s reply is like his reply to the
telephone complaint, namely: Take
it or leave it. [t does not work, give
it Dback to us. Similarly, here, if the
workers go on hunger strike and die, he
is not bothered. This really is not the
answer to the present problem.

I am not going into the history.
You know it rauch better than I do,
The point is that this assurance was
given jointly to the leaders of the
opposition by Mr. Gundu Rao. I
have got his letter of the 6th May
where he has admitted to the leaders
of opposition that he was a party
to the appeal which was issued. I will
just quote one line from his letter
dat=d 6th May where he has agreed
that ‘I was a party to the agreement’,

Now, alter this is done, to day,
Mr. Guundu Rao says, “Well, it
is not in my hands. Itisin the hands
of the Central Government.” Sir,
when we talked about it here, Mr.
Tiwari told us the other day :
“What can 1 do ? The problem is
essentially local and it must be
negotiated at the local level.” Now,
where do these people go? Some of
them are on hunger-strike in Bangalore
and some of them are in Delhi so
that they will attract the attention
of both Delhi and Bangalore. And,
Sir, in Bangalore during the last few
days, we have seen that the striking
leaders have been arrested and
they have been shifted out and
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Women have also joined the hunger-
strike in Bangalore in large numbers.
They have come out for the first time.
Now, my question is this: It is not
a question of prestige. It is a question
offinding a solution to the problem and
the fact the Mr. Stephen has been
given the responsibility in this regard
means that it was expected that he
would {ind an answer to the problem
having been a well-known trade union
leader. Now, you say that they are
not to get anything but let them just
call off the strike, join the work
and increase production, It is not
really an answer to what they say.
Today, they are not asking you for
any particular terms. Today, the
<m-ppeal Is there and they have agreed
to come to the table.

MR. DEPUTY CHAIRAMAN:
He has already invited them and this
has been done.

SHRIMATI MARGARET ALVA:
I know that. But he has also
made it very clear that he would
deal with the situation. The idea is to
divide them.

MR. DEPUTY CHAIRMAN:
No, no.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Yes, Sir.
What she says is correct.

SHRIMATI MARGARET_ALVA:

I am now putting a  specific
question and let him answer. You
‘have said that you have come to
terms with the HMT because they
_;{;_ave produced more. O. K. You
,xave said , you will not talk to some
~body else, but would talk only to the
union leaders. But here is the united
front of all the public sector under-
. takings’ Unions and these union
leaders have come together. They
have worked together and they have
carried of the movement together,
Today, you say, “You divide your-
self and come to us for talks and we
will talk to you according to how
it suits us.” What else is it but an
attempt to break up the unity of the
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working class people which has been
built up with a great deal of effort,
The moment you divide them, there
will be trade union rivalries and this
union will say something and that
union will say something else and they
will start quarrelling with each other
and that is the whole idea behind
this move. I, therefore, ask the Mini-
ster one thing: Sir, the other day I
recall, a question was tabled here, on
the 5th May 1981, by Mr. Dinesh
Goswami and Mr. Dhabe which
was a specific question and the
question was whether it is a fact
that the strike was withdrawn in
response w0 an appeal made by the
Chief Minister of Karnataka with
all the leaders and the answer in
writing is that the Government is
not aware of any specific appeal that
has been made by the Chief Mini-
ster of Karnataka and other leaders
to the striking workers of the Banga-
lore-based industries.

SHRI KALYAN ROY: Who
replied to it?

SHRIMATI MARGARET ALVA:?
In Parliament,

SHRI KALYAN ROY : That
is right. Who gave that reply?

SHRIMATI MARGARET ALVA:
The Minister of Finance.

MR. DEPUTY CHAIRMAN
I think, the Minister of Finance

SHRIMATI MARGARET ALV,
But I have got a letter from Banga-
lore. Mr. Deputy Chairman, Sirs
a letter from our Chief Minister,
wherein he has admitted on the 6th
May that he did make a joint appeal
with the leaders. (Interruptions).

MR. DEPUTY CHAIRMAN: All
these things are matters of the past.
{Interruptions). You should put speci~
fic questions. You should not waste
the time of the House. Tt is just
wasting the time of the House,
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SHRI SADASHIV BAGAITKAR
(Maharashtra): No, Sir, This is not
wasting the time of the House,
(Interruptions)

SHRIMATI MARGARET
ALVA: I am not wasting the time of
the House. I am trying to put speci-
fic questions. (Interruplions)

MR. DEPUTY CHAIRMAN :
You are wasting the time of the House,

SHRI SHRIDHAR WASUDEO
DHABE: No, Sir. This is a very
important question. She is only trying
to raise an important point. (Interru-
piions)

MR. DEPUTY CHAIRMAN. It is
only wasting the time of the House.

SHRIMATI MARGARET ALVA: Ng,
Sir. I am putting my question. Kindly
allow me to put my question. (Inter-
ruptions).

SHRI K. K. MADHAVAN
(Kerala): Sir, it is a very important
matter, (Interruptions)

SHRI NARASIMHA PRASAD
NANDA (Orissa) : Sir, this is a very
important matter and she should be
allowed to ask her questions. ([n-
terruptions)

MR. DEPUTY CHAIRMAN: I do
not know how this is going to help,
‘This is only wasting the time of the
House. The Minister has come forward
with a new propesal.  You react to
that proposal instead of telling what
happened in the pasi. (Interruptions)

SHRI KALYAN ROY : Are you
convinced so much that rhe Minis-
ter’s statement is rincere? I think
you have been taken in by rhe state-
ment of the Minister. Are you so
much ernvinced aboutic ? You hear
her alse. (Interruptions)
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MR. DEPUTY CHAIRMAN :
It is not going to help us. We are
only going to waste the time of the
House.

SHRIMATI "MARGARET
ALVA :Ifyousay thatthe statement
of the Minister is there and there
is nothing else to be said, then I need
not have been given this opportunity
and there is no point in my spesaking
onthis. (Interruptions)

MR. DEPUTY CHAIRMAN :
Wha" is the point in mentioning
things which are not relevant now ?
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SHRIMATI MARGARET ALVA:

Do you think that the moment the
Minister lays a statsment, the debate
is closed ? (Interruptions)

MR.DEPUTY CHAIRMAN :
You restrict yourself only ¢o che
relevant issue. (Interruptions)

SHRIMATI MARGARET ALVA:
He has referred to the appeal in
the statement and I have to say some-
thing on that. (Inierruptions)

SHRI BHUPESH GUPTA : Sir,
let her speak. (Interruptions)

MR. DEPUTY CHAIRMAN
Let the Minister reply now.

SHRI KALYAN ROY : Sir,
why don’t you find a solution ? We
are prepared to accept whatever solu-
tion you offer.

MR. DEPUTY CHAIRMAN
You are notinterested in any solution,
I know it very well. You are not
interested. (Interruptions)

=t
-1
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SHRIMATI MARGARET ALVA:

You kindly allow me to make my
point.

MR. DEPUTY CHAIRMAN
This is only wasting the time of the
House. I amvotready for that,

SHRI KALYAN ROY : You find
a solution.
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You arenotinterested in any solution,
This is only wasting the time of the
House.

SHRIMATIMARGARET ALVA:

I am only putting one specific question
and [ want the Minister to reply to that.

MR. DEPUTY CHAIRMAN
You are raising only irrelevant points.
You raise only the relevant points.

SHRI BHUPESH GUPTA : Sir,
she wants to make the position clear
by mentioning certain facts. I have
not got that letier in my possession
which she has. But I have got the
facts, So, let her say what she wants
to say.

MR. DEPUTY CHAIRMAN
No, no. The Minister has made the
statement and there is no point in
repeating the old things.

SHRIBIPINPAL DAS (Assam) :
On a point of order, Sir. This kind
of dialogue do s not help. I would
request you to allow the lady Member
to finish.

MR. DEPUTY CHAIRMAN :
My request to the hon, Member is not
to go in:o a'l “his pa;t history.

SHRIBHUPESH GUPTA : Iam
on a point of order. It would be
unfair to the debate. A question of
fact has been raised as fo what was
,the le "er or the inferpreiation of it,
An hon. Member of the House has
‘v her possession the letter which is
Lory relevant to the dispute. You
.should allow her to read it,

MR. DEPUTY CHAIRMAN :
She can read the whole letter. You
are n>' interested in a soluion,

SHRIMATIMARGARET ALVA:
This is not an old letter. This letter
of Mr. Gundu Rao is of 6th May.
This is abour the present problem in
which he has addressed the lead -rs of
the opposi.ion for cooperaion. He
says very clearly rhat “the decision to
appeal to the JAF to call off the strike
soas to creawe 2 favourable atmosphere
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was taken collectively by the opposi-
tion leaders and myself.” Now he is
your man. Therefore, the question
of incurring the wrath of the wor«
kers cannot arise. He says that he is
a party to the appeal. “I am a part
and parcel of the effort to find a solu-
tion”, ne says very clearly, He is a
party to the appeal and he wants a
solution to be found. I am, taerctore,
asking tie hon. Minister whether he
feels that he can leave this matter for
negotiations to thz Chief Ministcr to
join hands with all the groups in
order to find a solution.

The Labour Minister has said
that this is a*local matter. Now, we
who are living in Bangalore have to
face the immediate problem. There
is trouble everyday., There is law
and order problem. Aboutoneu:da
half lakh workers and their fa.iudes
are literally on the streets, We in
Bangalore will have to pay the price.
It is not Mr. Stephen and others
sitting in Delhi who will have to
pay the price.

MR. DEPUTY CHAIRMAN :
The whol~ country will pay the price,
Why should you alone pay the price ?

SHRIMATI MARGARET ALVA:
The law and order is worsening 2nd
it is a problem we arc fuced
with. Therefore, I would ask
Would you please allow the Cnief
Minister to take into confidence all
che leaders of the groups involved
in order to find a local solution ?
I may tell you thac chis is what They
are prepared for. This is what we
must do. What are they asking for ?
They are just asking to fix a date so
that they may siv on the negotiating
table. Youannounceadate, Don’t
allow these people to go on like ks
indefinitely, They may be able to
find a solution. I would like to kow
whether you are prepared to fix a
date. Just fix a date and allew
Mr, GunduRao to act as negotiator
and find a solution,

SHRI .M. STEPHEN : The
misunderstanding f my statement
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has already started. I was absolutely
clear that the respective managements
will be prepared to talk to the re-

cognitc | unions in the respective areas.

That has been taken as meaning thac
I make an announcemnt tha. a date
can be fixed and tha * the negotia jons
can be sarted and all that. We will
immediately write to the respec ive
managements 'hat they may coll the
workers® representatives and telk to
them. I again say that exactly can
be done and le‘ there be no illusion
abouti’.

She put a specific question about
the Chief Minister and all that.
Well T am not in that. Their op-
position leaders in the Karnataka
Assembly and the ruling party made
an appeal. Whatever might have
taken place might have taken place.
As far as we are concerned, the
Government of India position was
explained earlier in this House.
It was explained very clearly in

the press. We have gone to the
farthest extent possible and that
is the position we are at. As far

as the Central jurisdiction and the
State jurisdiction is concerned under
the Industrial Disputes Act it is
the State Government.

If they want to call a conference.
they can call a conference. As far
as we are concerned, there is no
question of all the units coming in
again around the negotiating table
for a conference because we do not
accept the principle of uniform rise
to all the units and uniform reduc-
tion of the wages That principle
is not acceptable. According to
the capacity of the different units
(Interruptions) It is no use shouting
out, Shouting out does not change
the attitude of the policy of the
Government. I am  spelling out
the policy of the Government.
There is no question of this sort of
negotiation. Normal negotiation can
be had. If the bilateral is enough, the
bila'eral can be hal. If the bila'eral
15 enough, the bila'eial can be had.
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If the tripartiteis necessary, the
State  Government machine can
start it, calling the people and talk-
ing to them. Nobody can stand in
the way. And Mr. Ramamurti
said does this cover up all the States?
I would just put to him. Would you
agree the State Government refer
to adjudication a case pending over
the Kalamasseri in Kerala ? They
will not agree . Unless it is a national
one, they will not agree. They
will preserve it as State jurisdiction,
Therefore,  when that comes
to the State Government other-
wise it is a Central jurisdiction,
Let us not have this sort of hot and
cold affair. Our position is absolutely
clear, We have made the offer.
Again, I am saying that as far as
the existing agreements are concerned
we will not touch . As far as further
concessions are concerned if the
existing agreement is extended by
one and a half years quid pro quo
for that we are offering Rs. 70 per
month for all the people. This
was what we offered when the pro-
duction was high. The production
has gone down. We are entitled to
say that it will be reduced. We
do not say that. What offer is there,
that offer remains. If a negotiation
is necessary a negotiation may be
necessary. The lock-out 1is there.
How to lift the lock out is a matter
of negotiation, The management will
be instructed to call the respective
unions for talks on that with a rider
that this invitation should not be
taken as meaning that the offer ig
going to be enlarged in its scope.

SHRI SADASHIV ~ BAGA,J-
KAR : Mr. Deputy Chairman, S%‘,
I hope you will have the patience to
give us some tirne because lives are
involved if not already lost.

Sir, one issue that was at the root
of it was whether the Karnataka
Chief Minister along with other
Opposition leaders has given certain
assurances or not. I Dbelieve, that
is now beyond dispute.

SHRI C. M. STEPHEN : 1
don’t agree either way.
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SHRI SADASHIV BAGAIT-
KAR : Well Sir, if you still maintain

SHRI C.M. STEPHEN : Idon’t
agree. I do not say either yes or

no to that question. That is their
affair,
SHRI SADASHIV  BAGAIT-

KAR : Mr. Deputy Chairman Sir,
I am surprised that when my col-
league, the hon. lady Member just now
read out the very
Chief Minister, he still maintains, ‘I
don’t say either way’. If that
is the attitude, how is it going to solve

the issue. If you still feel like that
I read from the ‘Chronicle of
Bangalore’ a statement issued by

the Opposition leaders in the Assem-
bly. “Attacking the Chief Minister
trying to sidetrack the issue, they
held that the State Government can-
not escape the responsibility; the op-
position parties and they were a party
to the calling off of their 77-day
old strike and they have a moral
obligation to ensure that an amicable
settlement was arrived at.”’ Sir,
1 am reading this from the ‘Bangalore
Chronicle’ of 6th May.

So, Sir, the question is very much
there. the assurances were given
jointly by the Chief Minister and
the leaders of the Opposition to the
workers. That was the understand-
ing and they withdrew their strike.
If you maintain that, that is beside
the point. You are entitled to have
vour view. But that is beside the
point . But the commitment of the
Karnataka Chief Minister is very
much there. This is relevant be-
cause Sir, we were surprised that when
we met the Labour Minister all the
time he was harping on the term
<appropriate Government.” And the
appropriate Government, in the par-
lance will be the State Government.
So, if the appropriate Government
is to deal with the matter the appro-
priate Government has made certain
commitments. And if the Chief
Minister now says that and you say
. “whether it is there or not I am not

letter of the .
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concerned’, that will not be a proper
attitude. This is my first submission,

Sir.

330

Secondly, Sir, I again quote
from the Birla’s Hindustan Times.
In the editorial itsays “Col-
lective bargaining is a sharp weapon
which cannot be blunted by inaction
on the part of the Government or
the management”. They have very
categorically stated that for some
months the workers in Bangalore
have been resisting the loss to the

nation, all that is there., The loss
from damage to public property
and other things are mentioned.

But the basic fact is that if you believe
in industrial relations and collective
bargaining, and you, as a trade union
leader, must believe in it, you are a
leader in your own right, you were
instrumental in getting certain clauses
included in the agreements, including
the clause on parity, you insisted on
that clause that is there, that was way
back in 1974. You should come to
settlement with them. But, now,
only because it is inconvenient that
yau want to disown it, that is another
matter. But the fact is that you had
insisted on the parity clause in the
last agreement whea you were in the
opposition. That is the situation.
So, if you now want to run away,
or if you want to take an attiiude
that well, I was in the opposition then,
that is different, that I am row in the
Goverrment, that is different you can
as well do it, but you will not be able
to carly convjction with us. So, the
fact remains, whatever the Govern-
ment’s attjitude towards this basic
question be, unless you want to destroy
the whole industrial relations concept,
unless you want to- undermine the
whole collective bargaining system
in the country totally, which secms
to be the decision taken unfortunately
by the Communications Ministe1, the
agony of the Bangalore workers un-
fortunately will iIncrease. I must
say that ore of tbe 1easonr is your very
adamernt attitude towards the whole
thing. It is surprising that in the
whole episcde the Labour Ministry
had no role, because you are the
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employing Ministry and so. you were
dealing. I do not think this is going
to confribuie to Industrial peace
concept of the concept of proper
industrial relations in this country
Therefore, my submission is that
these workers who are on hunger
strike, leave them alone. They are
not only being attested but they are
also being prosccuted for attempting
to commit suicide. Is there any
sanity left in the Governmenr.?
Public workers, trade, unionists
are going on stiike with a publicly
declared cause and they are being
arrested and prosecuted, because
they are wrying to commit suicide.
That is what has enraged the workers
in Bangalore. I do not know wto
are the advisers of the Chief Minister,
Shri Gurdu Rac. Baut this is not the
way of dealing with trade union leaders
and such like issues. If you are serious
about collective bergaining I would
appeal to you, you have just now
said that the leadcrs will be called
individually, managements will be
called, do it. This was not there
till yesterday evening. The manage-
ment have made it zbsolutely clear,
we have no instruction. from Ielhi
to bave any negotiations, and unless
we get instructions we will not be able
todo anything. Let me ask which
representative  of  the Labour
Ministet has intervened in this. At
least you allew the individual menage-
ments so that they will hold talk,
with their respective unions. Even
that was not being done three days
back. That is the situation. So,
if you now allow individual manage-
ments to speak with individual uniors,
that ‘s different. But let me say that
if the Government is trying to divide
the ranks of the workers and if it is
your concept that by asking individual
unions for talks, because of trade
union rivalries in them, you will be
able to take advantage of that, that
will be a serious error on your part.
Please do not indulge in that. You
have tried it before and the workers
have resis’ed it. You had vone to
the extent of appealing to the caste

at Bangalore

affiliations of the workets to break
their solidarity. This Las been the
most shameful thing done. But the
workers were vigilant. They did
not vield nd they continued  there
fight. Therefore, Sir, my questior is
if whar you have declared just now,
if it is not going to set one union
against another union, and break the
cclidarity of the workers, and if it is
in good faith, then you have to prove
your bona fides. 'Will you a.sure the
Housc that a case which the police
in Karrataka have lodged against the
workers on hunger ctrike will be
withdrawn ? Not only that, Sir.
Yesterday when I went to see the
friends who are on a hunger
strike at the Boat Club, the Govern-
ment Medical Officer had come .
There wes police all round. I am
afraid they are already preparing
to lift them to Willingdon Hospital
on the plea that they need urgently
to be hospitalised. The medical re-
portand everything wasready. Please
do not do that. Ifthey are on hun-
ger sfrike, let them cortinue with it,
if they want. Nobhody has forced
it on them They are voluntarily
doing it.  And, if you have arrested
trade union leaders in Bangalore
thinkirg of prosecuting them, please
advise your Chief Minister there
not to indulge in it. These are all
monkey like things, which no sensi-
ble Government will do.

No, sensible Government would do
it while dealing with the strike of 77
thousand workers, This is never done.
This one thing has caused the whole
uproar in Bangalore. Therefore, I
would only say that now the lockout
is there and the Minister says that
they are prepared to negotiate with
individual unions. Will you assure,
in order to establish your kona fides,
that you will withdraw the cases
against the workers and ask the
Government of Karnataka not to
launch prosecutions and see that
confidence is restored? Sir, there is
total loss of confidence. Because of the
attitude of the government, there is
no confidence left in the workers
towards the management in several
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of these tublic sector units. So,
please ree that prosecutions 2ré not
launched. This is nunter one. Secon-
dly, please imn editely withdraw the
lockout, Dou’t play with it; don’t
make lockcut an issue for collective
bargaining. This is a warning to
vou. Y ou cannot do it. Please ad vise
the management not to indulge in
lockouts, withdraw the prosecutions
ard seriously invite them  for
regotiations. Sir, we are not discussing
the merits of their demands. You
have unnecessarily wasted your time
in explaining it, because the whole
issue of the hunger strike is that they
should ke called for negotiations.
That is what they want, Now what
they negotiate, or what you say, or
what they say, is all for you and for
them to see. The simple fact is that
your failure to invite them for
negotiations, has caused all this up-
roar. Therefore, please invite them
for negotiations, lift the lockout and
see that prosecutions are not carried
on. If you can assure these things,
then I beliveve there can be some
hope for meaningful relations and
a dialogue as far as this Bangalore
strike is concerned.

SHRI C. M. STEPHEN: I am
thankful to the hon. friend for all the
advices, all the appeals and for all
the very timely warning—which of
course I take in all good spirit.

We are not speaking on the floot
of Karnataka Legislative Assembly,
nor do I hold a brief for the Karna-
taka Government or the Karnataka
Chief Minister or the Karnataka
Home Minister . Therefore, it is not
with me to give an assurance as to
how the law and order situation
there will be tackled. It is their
affair; I just cannot give an assurance
either way.

Regarding Mr. Gundu Rao, whose
statement I heard —a part of it was
read out by M rs. Margaret Alva—as
I understood it, everybody says that
Mr. Gundu Rao said that he will
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arrange for resumption of negotiations,
and so on. But no friend told me,
nobody disputed the staterent that
one part of that appeal was to with=
draw the strike to restore normalcy.
Now, the normalcy has not been
restored; production is only 30 per
cent. I am extremely aggrieied about
it and all our friends on the other
side do not feel sorry about it that
the nation is suffering; production
is not coming up. And there has been
no condemnation of that attitude
here. Whereas, as far as the Govern=-
ment’s part is concerned, the con-
demnation is profuse. There is no
sense of agony shown for the manner
in which buses were hijacked. About
180 buses were hijacked which
were sent to pick up workers, and
these buses were taken away......
(Interruptions). Those buses were
for the workers; we sent them in all
good faith to take them to the factories
but they were hijacked. As representas
tives of the people, I had thought
that some feeling of condemnation
would be forthcoming to say that they
were extremely sorry that this thing
took place. But nothing has been
said. And they claim to speak on
behalf of the workers. To what
extent they can speak, Idonot know.
But there has been no reaction to it.

As far as Mr. Gundu Rao's
assurance is concerned, he did not
say he will give them more money.
He said that negotjallons cal be
resumed. Now that commitmen .. ! and
for restora‘ion of normalcy. .

SHRI BHUPESH GUPTA: I
have given my reaction. I have said,
deliberately, these incidents have been
provoked in order to provide an
alibi for the Government’'s  calls
stand.

SHRI C. M. STEPHEN: That
is allright. These phrases can be
passed on to the leaders, opposition
leaders, in the Karnataka Assembly,
and these can be made use of against
Mr. Gundu Rao. There is no pur-
pose in making use of it here.
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Now, Sir, I have said that for the
purpose of negotiations, doors are
open and we will even send out invi-
tations. If this is the purpose, it is
allright. But they say—read what
they have said in their Resolution--
*purposeful negotiations* Purposeful
means what? purpose—ful means,
it should really be purposeful. But
I cannot go to the extent of making
it purposeful, in the manner they
expect it to be.

SHRI BHUPESH GUPTA: We
have not used the words.

SHRI C. M. STEPHEN: Not
you. You read their Resolution.

SHRI BHUPESH GUPTA: 1
have got this statement. This has
been signed and issued by the Joint
Action Front leaders. There is no
such word ‘purposeful’.

SHRI C M. STEPHEN: I saw
it in the papers.

SHRI BHUPESH GUPTA: Ne-
gotiations are not held for luxury.
Negotiations are held wilh a view o
achieving some purpose.

SHRI (C. M. STEPHEN: Sir,
I 4o not want to be caught in the man-
ner the Karnataka Chief Minister’s
name is being used. Hence, I a
utting a rider. Negotiations, ves.
nvitation for talks, yes. Purposeful
not a definite yes. Whatever can be
given has been given has bheen offered.
The minor things, the peripherises
of it, the frills of it, can be considered.
Negotiation is possible that way.

SHRI BHUPESH GUPTA :

‘This is semantics.

SHRI C. M. STEPHEN: I do
not know. It may serve our pur-
pose. If it s rves the purpose of
resolving the present stalemate, that
itself is a good purpose. But it need
not necessarily Le that 700 will
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become 8oo and 25 will beocome 30.

If that is the intention, the ‘purpose-

ful negotiations® will not go to that

extent.

SHRI BHUPESH GUPTA: Why
are you bringing in these things?

SHRI C. M. STEPHEN: We
will make our offer, Tomorrow,
invitations will go.

[THE VICE-CHAIRMAN, (SHRI
DINESH GOSWAMI) IN THE
CHAIR]

s swm GgAA (IAT NIA)

IO ITTNTEAR A, FA F
wgak ¥ frwer g 5 F09
®QY AT AHIE qAAT HOGAT 3

AT ¥ |

SHRI C. M. STEPHEN: They
are not bothered about that,

s AwTa AgQAAT: 1A Y AT
g wdr & W It AT SEY ¥ 94y
anar & BF g o wr wErerE
Fr &1 (awawma) g walaag
gIY # O F aedrEs A gy
T? smfwore st § Fg I AwAr
1 IM W F e wEErd ¥ ug
garae fraar & 8 ooed o gAY
T AN F gar | SEr amd
W&t Sft ¥ Tgm@T 200 § IWT I
grReiF FT & o oAy wdr §ooag
o qerer aqT 9r, fog § uF wFe
g T 9r, & e fear
fayar gredw war fag 7, @rw G2
& TR ST IT AT FAEA FIEAF
U AT FASIST & W15 gl I
&3 ¥ wRT AT IEA I TAAT TV
gor far Wi Fg7 & zEAr wwAr
wifgn | oF I g wEREIE F) A
3 & q3AT Wt g R aeqfae
FEIT F PR TIEF FAr AT SW
F 7g qOE FW o ddT T
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TWEE gL, ag Brw a0F ¥ 9w
FAM ) IW F feq T gzm A
AN Y HEEARAT &\ WIT HAL-
T FT A FAT A MAT

N

They are only fanning the { lames.

They are playing to the gallery,

¥ am 3w # Faw ay feafq avaAv
qgx £ ArEy, 77 faR wrnw
T TAT TN, 150 IUT EH A
arg g A Z

TF WTAW WEEA 200 FAT
&Y |

oY gEm F,0A: 200 FOE
oM FZ W &) AT mEa ¥ 150
FAT F & @ gt qfiaF
JFIT UF % BN Ami & faw
#r FT fgear 40 & #ig gwT
fgear ad &1 frw @@F & aRaw
HRIT § AT WITF 994 W' g 39
g gfsaqs F1 FERST TF AT FAT
ST @ &

AF AEEFI W I@ H @
5 wAer @ &1 €9 fEar s
AFGFE, ¥ a9 @M ¥ TEF A1E
gfear w1 w1z frar 1 w97 a7 waAT
F T F Fe Far 1 7 T ey
% g fear & HE FET  ATEAT
g g § ag faar g &

“The Government should put
down violence with a firm hand
but in order to restore industrial
harmony, it should employ a
large  measure of tact. The diffi-
-culty in conceding the workers’
demand for wage parity with
BHEL workers is understandable.
It has taken the ri ht stand that
workers of units where performance
is poor and profitability low can

[ 8 MAY 1981 ]

|
|
|

Strikes and Lock-out

8
at Bangalore 33

not claim the same rewards as are
given to those whose efficiency and
productivity — make their units
highly profitable.”

urras, fsagd gz s Az
wET wi fRary wis feafr aa
g aw feafs 2z & 5 QX 3w #
T AN TF FATH FAT FIAT ATEH
g1 9Er 1§ WA g S &
T SWAT T § R oox wgw A
T Ag FAE A ¥ faw gfe
4 wifeefafadr 5 &, o gfve @
AW @ OgN, wa Wewd A
g 3A% NG F1 W 38 Fdw f2y
Wi afmE drT ¥ ogw gfve %
qAEd ¥ wigt 5 wfefafie weay
gl T S WiSHIAT B1F g0 =4
FT AITT AT g ? 37 A7 gTHiloTar
#i e 0 Wy €1 o g3 ar
7z 21

THA WY wATH 75 3 fF A
I8 W wAgpr g fF S gwrd aw
atfedy & @g sloma 31 mrerE
TH A At g fFogw ww aft qw
wifedl ®1 43 gaT qT Ag
f& ot #9aifaq afsas wre gfea
g wifeefafadt & famig & sie Wreqom
¥ fgam &, 31% or gfred aoifaar
AN A T AT HAr S ArAy
g7

SHRI C.M. STEPHEN : Sir,
there is nothing for me to answer.
There was one statement made
that a loss of Rs. 200 crores was
sustained. I want to make it clear
that it is not loss ; it is loss of pro-
duction to the extend of Rs. 200
crores, because even in the best of
times, we make profit only to the
extend of Rs. 50 to 60 crores, all pus
together. This loss of production to
the exten® of Rs. 200 crores is what
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is hurting us ; the defence is hurt,
the ITI is hurt. Now the position
is, we have now come to compromise
metally with the situation that we
need not get any production
from these units. We have to meet
our current demands, 'There is
nothing to get frightened about.
We are to  make alternate
arrangements for meeting our re-
quirements. It is for the workers
to decide whether they want to
come back and cooperate with us.

I am again repeating, public
sector is a mnational property. It
is not my property. And every-
body must feel hurt that this is being
done. I have, I think, convinced the
House that whatever best could be
done has been done and now we
took the lock-out position because
we felt that the security of the com-
pany or the property was in danger
under the circumstances of violence
that is prevailing. The moment that
assurance comes that things will
be all right, the production will
be forthcoming, we do not want
to keep the lock-out. That is a matter
which can be discussed when the
Managers call their representatives
and  discuss.

SHRI BHUPESH GUPTA
You have met them before. Again
I say, Sir, the Joint Action Front is
a coordinating body of the unions.
The names are there. What is the
difficulty in calling a joint meeting ?
You have discussed with them.

SHRI CM. STEPHEN : This
impression I must disabuse straight-
way. As far as the Central Govern-
ment is concerned, we have never
called the JAF. We called the re-
presentatives  of all  the unions
all over India, and, of course, the
members of the JAF will be leaders
of some union ; therefore, they also
will have to be called in. (Interrup-
tions) My friends might have met
informally.

at Bangalore
SHRI BHUPESH GUPTA

There it is now. He says, “infor-
mally.”

4.00 P.M,

Well,....  (Interruptions)

SHRI C.M. STEPHEN : There
are 10 or 15 members, according to
my understanding. I don’t know.
Four of them whom I know per-
sonally, intimately, they met me and
they meet me.

(Interruptions)

SHRI BHUPESH GUPTA :That
is not the point. I would be agree-
able to whatever the Joint Action
Front leaders decide. I make it
absolutely clear. I am leading it
from the point of view of what has
been brought to our notice. Perhaps,
you are much more knowledgeable
from your side. Whatever  these
leaders agree upon will be accept-
able to me. All I am saying is a
simple thing. Now that you think
that talks are necessary, you make
them  purposeful and meaningful.
Now what is the difficulty in telling
that you will have talks with them ?
Leave it at that and then let them
decide  amongst them. They will
decide how they will behave.
Sir, my fear is this ; I hope Mr,
Stephen will not try the trick.. No,
I do not say “trick’ for you. I hope.
the management will not try the
trick of dividing the solidarity. of
the workers. That will be treachery.
How he modus operandi and 1he
modalities of the talks will be, is not
for me to say. Why can’t you get
up and say ,‘Yes, negotiations will
be resumed ?”° Why can’t he ask
us to go and tell them that negotia-
tions will be resamed ? Has not
Mr. Gundu Rao asked the leaders
of Opposition ? Why not ? Why
casuistry and semantics ?

THE VICE-CHAIRMAN
(SHRI DINESH GOSWAMI) :
Mr. Ramamurti will have his say
now. Yes, Mr. Ramamurti.
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SHRI P. RAMAMURTI
Sir, I am afraid I have to clarify
certain things. You please bear
with me because Mr. Stephen has
made a long statement. Mr Stephen
was also in the Opposition in 1978 and
the INTUC also participated in
the joint convention that we held.
You were, not there but your
representati\}es were there. At that
time the negotiations were due in
many of these public sector under-
takings including the Bangalore-
based undertakings., The manage-
ments had taken up a position that
they have got a directive from the
BPE and they could not go beyond
that. That mcans, negotiations were
barred ; you take it or leave it. That
was the position then. You remem-
ber, Mr. Stephen, that we all called
a convention on that question, on
the question of negotiations and
collective  bargaining and later we
also called a one-day strike. The
INTUC was a party to it. Then
you were nota Miaister. Just two
days before that, the then Finance
Minister and the other  Ministers
called us and they said this is not
a directive ; we shall go through it
again; let us now evolve new
norms. It is on that basis that the
strike was called off. I would also
like to tell you that pending that
action, the Bangalore-based indus-
tries had come to an understanding,
an agreement. Actually, the nego-
tiations took place jointly but the
agreements were signed differently.
Each union recognised or otherwise —
signed the agreement with the parti-
cular  inanagement. This is what
happened  then also. Negotiations
took place jointly but agreements
were signed by different  unions.
This is what had happened at that
time. In those agieements, theie
were two types. Inone type of agree-
ment it was specifically stipulated,
because the other question, the
question of revision, was pending—
that wherever a heavy engineering
industry in the public sector gives a
higher wage, in that case, this thing
will be retrospectively upgraded.
This is what was stated. In certain
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other things BHEL was specifically
mentioned and it was said that if in
BHEL some higher wages were given,
then those wages also will be given.
This is what happened. Now, Sir, he
says that the BHEL agreement came
in 1981 and we can’t give the
minimum wages of 1981 to 1978. I
agree with him. 1 docn’v  deny
that. Nobody says that you should
give the BHEL agreement of 1981,
what was agreed to. But, {rom
wha. date has the BHEL agreement
come irto ferce 7 It didnot come
into force from January, 1981.
It came into force retrospectively.
You take the cost of living index of
that day when that agreement came
and the cost of living index on the
day when your agreement came-
On that basis you work out and accor-
dingly veu upgrade that, That is the
agreement, The BHEL agreement
was of the 8th January, It was later
on ratified by the Government of
India. Mr, Stepher, wher he went
there, said that this agreement was
made wlen there was no Govern-
ment, and therefore, we are not bound
by it. We should have repudiated
it, but we did nct do it. Mr. Stephen
should know that it was signed on
the 8th when Mrs. Gandhi’s Govern-
ment came to power. At thai time
Mr. Stephen was not the Minister,
He was not ¢ven a Member of Parlia-
ment, This is the position. Now I
want to ask that after it was ratified,
for eight months what preventd the
Govirnment from negotiating with
the Unions, when they were asking
for it, Fer eight long months, after
itwas finallyatified by the Govern-
ment of India in 1981, what prevented
the managements from negotiating
on the basis of the earlier agreement?
You are now talkirg about irter-
pretations. These things you rai.e
only now  For long eight months you

did not do it. They were askirg you
again and again for negotiations,
Then there was a hunger strike.
All these things were there and
you were indifferent and callous
to all these. It is your callous and
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indifferent attitude that has alienated
the workeis there. When they want
to go on strike, they also give notice

of strike. There is also conciliation.
During those days you did nct do
anything. Tust on the previous day
you go and ask the workerz to
withdraw. The trade Union leaders
give notice of strike, The previous
day you ask them vw  withdras.
Could you have done it ? You are a
trade union leader yourself. Then
you make all this sort of allegations.
We may disown Mr. Gundu Rao.
At least one Minister of vour Cabinet
had told me that Gundu Rao has no
business to make that appeal or to
make that commitment. ‘That is
what he told me. I do not want
to name that person. Your own
Minister had said this to me. Now
yousay that you are ready for negotia-
tions. Negotiations for wh.t ? Is
negotiation for seeing that something
more could be got or not ? After all,
today the trade unions do not insist
that they should get the same BHEL
wages. You have offered them Rs.
25/-. Letustry to suggest something
more. This is negotiation. If you
are not prepared to give anything more,
what is the use of negotiations ?
Is it for taking tea sitting around the
negotiating table ? I cannot under-
stand that. I am not speaking on
their behalf. My Union 1s not invol.
ved in thisdispute. Itisnotmy union.
Iamnot concerned with them directly.
I am not speaking on their behzlf.
All T would say is that this attitude of
total indifference and callousness to
the workers’ demands and your own
commitment has alienated the wor-
kers. You could have discussed with
them in March itself. But youv refused
to discuss with them. Thisis the
attitude that has provoked the workers
so much.

Therefore, Sir, I am acking whether
the Minister is prepared even now,
just as they negotiated with them
earlier, joirtly, on separate agree-
ments, to negotiate. Even today,

344
at Bangalore

Sir, the JAF is there which i» an

Action Gommittee consisting of the re-
presentatives >f the recognised unions
and it is not of any other uniors.
It consists of the representatives
of the recognised unions in these va-
rious factories. So, you negotiate
with them and you ask them to nego-
tiate with you. Let them enter into
certain agreements and let them
agree on cerlain principles and let
them enter into agrecments with

each factorv. You negotiate and you
don’t refuse to negotiate with them.
Therefore, Sir, for the Government to
talk on high and mighty principles
and to say thal they would
negotiate individually is something
unheard of. You are not now
putting anything new. This has

been there. Why do you want

to depart from thar ? All these
attempts  will make the workers
certainly have strong feelings that the
Government is not serious, that
the Government wants to disrupt
them and divide them and they will
become bitter, Therefore, in order
to remove that feeling, please agree
to negotiate with them, with the re-
presentatives of those people. Call
them, call the representatives of the
different unions, here. I do not
mind. Negotiate with them and
then let them go and sign the agree-
ment with the local people—I am
not bothered ahout it—as they did
before. Will you please do it ?

SHRI C. M. STEPHEN: Let me
make it clear. I am not going to be
caught. I make it absolutely clear. It
is said : “Negotjations for what”,
That is the question that I should
have put. But, as far as we are con-
cerned, we have offered the maxi-
mum. Ifnegotiation is in expectation
of increasing the amounts that are
offered and all that, I do not want to
disappoint anybody and I must be
absolutely dear. There is no scope. *
Whatever capacity we had has been
drawn upon during the course of the
last five months. I cannot pay out
of my empty pocket. What do I
find? What do I find during the las

five months? In the last five months
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there has been no production; no
production, no production, no produc-
tion! And, Sir, I cannot draw from
the Consolidated Fund of India to
pay this. Therefore, if negotiation is
in expectation of setting a stage for
further start to get something more,
then, Sir, I must be honest with
our case, I must be honest with

everybody and 1 must be honest
with this House, and 1 must tell
that there is ahsolutely no scope at
all. But negotiation is necessary be_
cause there is a lock-out and there
can to two methods. The agreement
is coming to a close and we can
regotiate with them for a new agree-
ment and sign the agreement. But,
even that will depend on what
exactly the capacity is in terms of
production, not in terms of profit
I am not concerned about profits,
but about production and on the
basis of production, it will have to
be done. Two possibilities are there,
Either sign the agreement cven as
Rae Bareli signed, as HAL and
others signed. If this is not accepted,
then let us close the chapter. On June
30, 1981, it is ending and a new agree-
ment has got to be negotiated and for
a very purposeful negotiation scope
is there because a subsequent long-
term agreement has to be signed. The
two things are there. We want them
to come for the talks and we can
talk to them and a stage can be set
for them. This is what I can say.
With regard to the past and all
those things, I do not want to go
into the past and I do not want to go
into the question of interpretation
of the agreement. I do not want to go
into that now. I have already said
that this is a closed chapter. They say
athat it is not so. If that is so, then
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the fundamental question of keeping
the sanctity of the agreement, keep-
ing the agreement inviolable, arises.
It cannot be changed by even an
iota. This is absolutely clear, “Either
BHEL or nothing.””. That is their
case. Our interpretation is different.
During the subsequent period the
talks can fake place. Let us not take
the floor of this House and make it
the collective bargaining area for
this particular purpose. I am only
spelling out the position of the Govern-
ment as it is now. The position is
this: It will differ from unit to unit
according to the production we are
getting from the workers. If produc-
tion comes, it will he dealt with in a
particular manner. [f production is
not coming, then the workers need
not expect to. get the benefit of the
back-breaking efforts of the workers
in other units. Everybody will have
to fend for himsell. We will not
insist on profit, but we will insist on
production. And, Sir, if production
1s scuttled, it will reflect on the differen t
areas. Therefore, past is past and that
is the present policy of the Governs
ment. As far as the public sector is
concerned, the public sector is for
production and  if production is
not forthcoming, it will have an effect
on the national sec’or in the different
areas, Production will be insisted
upon and good production will be
rewarded and bad production cannot
be accepted as an incentive and proe
duction from some others cannot be
taken as the basis for getting more
in an area where production is not
taking place.

Therefore, this Joint Action Front
question does not arise. We recognise-
trade unions. We do not recognise
Joint Action Front. We recognise
Federations of Trade Unions. I can
sit with the CIPU, AIPUC and
INTUC Federations. We can talk to
them. We cannot recognise the J.A.C,
It is impossible. [t cannot be done.

SHRI SHANTI G. PATEL ( Ma-
harashtra): In connection with.
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what Mr. Stephen has said, I would
like to ask that when he talks of
resuming or restarting the negotia-
tions, what exactly he means, I do
understand that he has tried to clarify
more than once as to what he means
to say when he says that the negotia-
tions should bhe started at the level
of individual managements or the
individual concerns, Sir, the word
‘negotiation’ means something and
if they are agrecable to it then the
word means that there has to be a
certain  exchange of views and a
certain moving away from the posi-
tion that both the sides have taken.
I am sure thar as an experienced
trade union leader, he knows that the
word ‘negotiation’ means a meeting
between the representatives of the
managemcnt on the one hand and the
representatives of the unions on the
other hand. If something has to be
negotiated or some thing has to
emerge out of it—we may call it
purposeful, fruitful, etc. or whatever
-adjective you may like to attach fto
it—then both the sides have to talk
so each other without any pre-
conditions. In the speeches, a point
has been raised that “No, we have a
rigid position. We have a certain
position from which we are not
budging an inch and it is for
the other side to getreconciled
to this particular position and they
should come and talk to wus.”
I would like to appeal to him that
when we meet across the table for
settling certain disputes, both the
sides have to come with an open
mind. T would still like to appeal
to him to reconsider his attitude more
as a trade union leader and o see
that a certain climate is created.
We have becn talking of the present
incidents, the vinlence, hijacking of
buses and loss of production. May
I submit that what is worse is the
cause ? The real symptoms and
the real cause is the Industrial Re-
lations policy of the Government.
I am very sorry to say that this policy
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is sought to be imposed on the public
sector undertakings. I am one of
those who belicve in success, in effis
ciency and mote production. I am
interested in the public sector under-
takings. I want them to be a suc-
cess. 1 am very sorry that the way
in which the Industrial Relations
policy is sought to be formulated and
implemented in the public sector
undertakings is something  which
cdoes not help in achieving these ob-
jectives. Whet is the root cause ?
The root cause has been the policy
of vacilation, the policy where diffe-
rent decisions ate taken with different
sectors and negotiations take place
separately. When you talk  with
IISCO, a certain decision is taken.
I can say so because I am intimately
connected with the negotiations in
steel and coal. We were told by the
Government that “No, this is the
minimum wage, the bsic wage bea
yond which no increase can be given,
This is the fixed policy of the Govern-
ment.”” This is what is said by the
Burecau of Public Enterprises, i.e.
BPE.

Sir, we call it the Blood escalation
apparatus. This is their institution
which tries to dictate the j olicy, and
the policy that was sought to be
dictated was that uniform wages ir-
respective of the capacity to pay
would be enforced. Now, again,
Sir, another policy is sought to be
imtroduced in these public sector
undertakings at Bangalore and other
places. They  say, “No, we will
not have the uniform wages., We will
have scmething else.”” Sir, may I
know from the hon. Minister one
thing ? Is it not the history of These
public sector undertakings  which
are involved in this dispute from time
to time—and in some of these settle-
ments he himself was directly or
indirectly associated—that Dhecause
the Government takes up this- posi-
tion that ‘we shall not give more thjs
is our present policy, and that is
why the unions insist that a clause he
there which will provide for a
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revision of the wages or the review
of the wages ? When you revise
wages in another sector or angther
undertaking like the BHEL ? When
the BHEL entered into an agreemert
it has also put a clause to the effect
that when the wages are revised in
other public sector undertakings
like the HAL etc. the wages in the
BHEL will be revised. This has
been going on for somec time. It
was for the first time that this Go-
vernment sought to break  this
history, to reverse this history and
say, “No, we are not going to pay
this.”” Of course, the Governmeunt
and particularly Mr. Stephen would
clarify this, I feel the Government
has reached a conclusion that there
has to be a wage control and wag-
freeze and the first victims of this
policy are the public sector under-
takings in Bangalore and other
places. I would therefore like to
know whether thic policy which is
surreptitiously to bhe enforced is
going to be reversed or not. And
in this context I would like the
Minister to say. “No; let us have real
negotiations as the words mean.”
Sir, T would only like to make one
more point He has said “Well, this
will be at an individual manage-
ment level and no GAF and all these
will be allowed to come in. May
I ask Sir, whether he is prepared to
convene another meeting ? I think,
he should have no objection. He
himself has referred to the speech
that some time back he had convened
a meeting where the representatives
of all these Central trade union or-
ganisations were called. May be
the Labour Ministrv had taken some
interest in that. But ultimately
it was Mr. Stephen himself who
took the final decision and this meet-
ing was convened. Unfortunately
no fruitful or purposeful negotiations
or no settlement could be reached
there. But let us hope for the best.
And may I ask whether he is prepared
to convene such a meeting which can
be a way out in the present situation ?

Let such a meeting be convenad.
But, please no pro-conditins on either
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side. Let us come together, let us try
to sort out the diflerences and coxme
to a settlement which is acceptable to
both the sides instead of harping on
the same thing all the time. I hope
and trust that the  Government
would reconsider its position more so
because it says or at least it professes
that they want the public sector
undertakings to be a success. If
this is to be so, then they have o
function as a model employer and
not to he vindictive towards the wor-
kers. And about a Government
which is required to declare a lock-
out, you can give any justification
Sir. I do not want to go into all
those details. But I would certainly
like to say that if a situation is created
in a public sector undertaking where
a lock-cut is declared by the manage-
ment or by the Government then it
does no credit to that Government.
It is a matter of shame for the Go-
vernment that such a situation has
been allowed to develop.

Sir, it is in this context that I
would like to appeal to him : Let us
have ideal industrial relations in
these industries so that they can be
a lesson to the private sector and
other industries. Thank you, Sir.

SHRI C.M. STEPHEN : Sir, I
have nothing to add to what I have
alrecady said. All these points have
already been covered.

q ZAWET ANE (TTAW) ¢
STEATERS wEET, ¥W 3T yfAay
& F% d@dg v 7 & Afwa 1w =3
TR F A FE AT gN §T OIW A
UG O E e U L T
fF 94t grem Wit wRR w0
WA ARG I & 3 Asy mE-
AW g1 uF I oar %3 & fm oS
FAATY AFAAT 97 @7 2 & I
#t gfadt ®r fdft 9w & @ F@T
99 ¥ fw@r §@ & fearga ar
FET 4Z TEA AT F UL FIN AT
2z & f& awrlr aEt wedr @



g5l Caling Attention re.

[+ gfearwT wrawr]
gfer #1, §e% %1 fedr 7 feal
SFET & AWM AWT ATEE § A
g fag foa @gea & oA a@m
ur3e frar & s § S g@d gfagew
€ TN T STETE ARAE geF
2 S fF uwo wwo dod, B §
aepe fenifages w0 wWr g
e g FT @ g A ww gy
F1 GIHRIX AGT HW AT AgAT & 1
4 maaar g fr oag feafs 3w &
fea & Adr &1 az I ueAfy &
gfer &) AdY wdimm § owS o
AT FI &T0 W GHF AN F & T
¥ I F@ wwg a8 w57 f5 §E-
sivr @a f7d oF Nt a@fEng
dgafq 78 &\ ag Uy awia )
7z @ I Fr §efw g1 3w fag
I T AW TFAW @Al TH
T 7 gfams & wwe & fuo
SEd &) afs 99 F( WTAAT Ag g At
T a8 ™ W # wfafme &
¥ faq @@t wegdi A AT W,
uwdfe & gfe  dwe Fdr o
faw gfqam &0 w1 FT oar R
ggdt gfmx &1 zET FT AT AT
fom, 41, 747 ¥ & WiEH a9 |
#T Sw & fegeam & W S
dufeq FA=TiEr %1 oF TAAT =99
W E 3| # wfy gnir? & A
g fr e & giv & &ihv @ fag
q W AgEw & ger arar g
FYT FLF IZ Tq19 % THo UHo &
% W gffad g2% 2 v & SR/
i g A g #AT? AT ITF ITH@
wade ¥ owfed ¥ Fg W STHAr
qEaT g1 S 39 yEAe § wifAe
WY & 9T § Ar WY I HT W &
we Wi gfaew @ §omfER g
fapmrse & ‘¥ FT ST SARE
% § 99 H WM A A &l
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BT | FE ATEGSAE A R
qg AT TF FAT WEHT FH Qe
¥ ot GG wAr W@ fowese
gfeers § wT & wy mwew wew
T FWT IgT §, 97 F fqu 4y
7 qax g Afew gw gfam F
ST A WX OAIA ;AW A § AT
FW & fau, 57 & w9 a@ F@
% faq daw 7 g1 fgam faz &
e faz ot wadfe & sfe @,
W FE AT T ¥ NS A g1
@ & M F g anfy #ix fag
gfers #sT Zfw w1 Siewm #ww
FSMT AT £ I FT JIeF a7
qr gT @l o9gf @1 ¥ AR}
F FIgma @ Al gE g sl
ST WM T FqET ggF FOST A
gmfa ae g &1 9g wa AW
g AR 3w & fag fyeam
RGO B S 2211k o O I
Afs o 9o v g g @fa 7 @
asgdl & fgm WoR Ao WM OF
feo % &1 ag 79 @1 @@ AR &
fea % fFar o1 @1 8 wWRRo |
AAAT AA S H gERT AEal §
ff Sarge wT ¥ FIg FW H IF
1 FT Hwata & aFdr g1 §F T8
T W9 FW & fag qme E v e
¥ gaar F@n fowwa &0

SHRI BHUPESH GUPTA
Same leaders will come to you.
Why are you accepting the sugges-
tion?

SHRI C.M. STEPHEN : Sir,
I have nothing to say.
THE VICE CHAIRMAN

(SHRI DINESH GOSWAMI)
You have covered all the points:

SHRI BHUPESH GUPTA :
Let me ask one thing.
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SHRI C. M. STEPHEN : Let me
complete. Sir, one point was .made
that all this is politically orieared
or motivated and all that and that
we are breaking the unity of the
workers, We understand the unity
of the workers and unity of trade
anions. We are not breaking it at
allWe are not creating anything
at all. Rhat unity does not mean the
action front. Central trade unions,
we are cealing with any number
of them. Separate unions in different
areas, we are cealing with them.
This sort of arrangement has no
status  in the Industrial Disputes
Act or in the trace union structure,
I mean trade union unity and all
that. But if in a particular unit
may be because it is the INTUC
or the AITUC, if the production
is going up th- n we will have to deal
with them and give them proper
relief about it, Merely because there
is the INTUC you cannot cxcept
us not to talk to them. We have
not cometo any arrangement with
them. We do not want to cCreate
any situation at all. They are
giving us fairly good produci and let
others also come in and give us
good production. Iam only saying
please have a feeling for a situation
in which Defence is suffeing, in which
the ITT and communicatijons are su-
flering and other central areas ave
suffering. We have entrusted the
whole thing to the workers there
and they must redeem the trust
that the nation has put in them. We
have done our best. We have not
violated anything. All that we say
is that the agreement that is to be
enforced up to the goth June, 1980,
must be  respected.

And then there could be further
negotiations, This is  the posi-
tion.

SHRI AMARPROSAD CHAKRA-
BORTY  (Wes® Ben al) : Sir, I
am merely shocked to hear the state-
ment made by the Minister who
has hod  connections with trade
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unions law, Industriial Disputes Act
an(.i he himself was in the trade
union movement,

THE VICE CHAIRMAN
(SHRI DINESH GOSWAMI)
Even now he is, I think,

SHRI AMARPROSAD CHAKRA-
BORTY: He ig repeatedly saying
that no negotiations. , .

SHRI C. M. STEPHEN : Who
says ?

SHRI AMARPROSAD CHA-
KRABORTY : ....can be made
because there is no production. Sir,
after the passing of the Industrial
Disputes Ac-—the Minister knows
very  well—the Government hag
made a provision in the Act accord-
ing to which, as soon as any dis-
pute is cuased or raised, the con-
ciliatory authority issues notice
and bo'h paries are bound to dis-
cuss and come to a settlement and
in case of failure, it is referred to
adjudication. These are the princi-
ples  which have been accepted
and held by the Supreme Court and
with that spirit, the trade unions
go in for collective bargaining.
Whenever a dispute is raised, there
is a negotiation. But here the
Minister is reiterating that if there
is no production, there cannot be
any such thing, and there can
be no negotiations. Is the Minis-
ter going to change the established
policy and practice of law and the
provisions wiich have been so far
prac ied under law aad prono.inced
by the highest Jjudiciary
of India ? Secondly, Sir, T con-
gratulate  these workers who have
fought for 72 days and went on
strike. Whenever there is a strike,
it is the duty of the Government
to see to the causes of the trike
or the dispute. But the Minister
says again and again that no, there
cannot be negotiations, On the con-
trary, I can ask the Minister whether
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it is not a fact that somc people

were sent to create division on the

basis of caste, division between the

Scheduled Castes, the Scheduled
Tribes and other castes. Sir, they
have tried to create a division. Not
only that, as most of the workers
hail from Kerala and Tamil Nadu,
‘poster were pasted by somebody
saying “You Kerala people
go away : you Tamil Nadu pecople
go away.”” What is the purpose of
‘all this ? Is it not an unfair practice
resorted to ? Was there not an at at*empt
to divide the unions so that you can say
that since the union is divided-
you don’t know whom fo falk to ?
Then, the strange thing is that the
‘Government is blaming for no pro-
iduction. How can there be production,
'Can you expect production in
the absence of good labour, employer
relations ? Here- the employer
is the Government. You say in
the labour conferences that you are
lan ideal employer, is it the charac’er
of an ideal employer. It is ideal
to it tight aud ¢ay  that
you will not negotia’e  unless
the workers can give production ?
It is very painful. May I request
the Minis’er one thing more ? The
Minister has seen the ITI : T have also
seen it ; I went here last time. They
gave a profit of Rs. 40 crores last
year if I am not wrong. The Minister
should agree to negotia’e wi'h 1hese
efficient workers who are producing
for the benefit of the nation, for
the army, for defence, for commu-
nica‘ion. Can the Minister as a
trade, unionist, not fake a lepnient
atti‘ude and invi'e them to come
and si< and negotia’e—or if I do not
use the word ‘ncgofia*e’ —o seftle
the matter through conciliatory
proceeding ? This can be done
either through the machinery of the
Central Labour Commissioner or

through other machinery.

Sir, this is a very painful thing.
I would urge upon the hon. Minis-
ter. He should not be so rigid. He
knows how thesc pcople had been
working, They have been giving
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profits. Rs. 40 crorcs of profit has
been given. Whaose labour is it ?
It is the workers’ labour. This much
of profit has been given by the wor-
kers. You should give them the
minimum wages. You should have a
proper and uniform wage policy in
regard to all the public scctor
understakings. The question s,
whether he wiil have a conciliatory
attitude ? Sir, under the law, the
lock-out cannot ke continued for
more than 45 days. It will bec wise
and it will be in the best interests
of the nation it the hon. Minister
thinks of conciliatory proceedings
with the unions, with tall the unions
or agree with them separately.

SHRI C. M. STEPHEN : Sir,
What is there to say ? I have nothing
more to say. I have already said-
whatevdr is covered by the Calling
Attention. (Iniiupticns)

SHRI BHUPESH GUPTA : bir,
I have something to say. I have a

little point to make.
-

THE VICE-CHAIRMAN (SHRI
Dinesh Goswami) : I do not think
you will get anything.

SHRI AMARPROSAD CHAKRA-
BORTY : Sir, he should have conci-
liatory proceedings. He has been a
trade union leader.

SHRI BHUPESH'GUFTA : 5ir-
T have one clarification to ask.

THE VICE-CHAIRMAN (SHRIT
DINESH GOSWAMI; : I do not

i . mind. But it seems, you cannot get

anything further than what he ha-
said. He has said whatever hc
wanted to, wheiher vou agree with
it or not.

SHRI AMARPROSAD CHAK-
RABORTY: Sir, the whole country
will be affected by this. The private
employers will ke emboldened by
the statement of the hon. Minister.
They will say, we shall *alk with the
unions.
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SHRI C. M. STEPHEN: Sir, I
have already said that the manage-
mert will be calling the respective
unions for negotiations. I have to be
guarded so that the fate which has
ceme to Mr. Gundu Rao must not
ccme 1o me. Hence, 1 have clarified
what it means. Nothing more than
that.

SHRI AMARPROSAD CHA-
KRATCRTY: You should set up
scire  Conciliatory machinery.

SHRI FEUPESH CUFTA: Sir,
only one clarification. He knows it.
Be will dlarify it if he wishes, If he
does rot, he will not. Sir, a subtle
point has been made. Individual uni-
ons ar.d their leaders can come and
talk. He has sai this. Now, Sir,
some-hew or other, he has suddenly
developed a little unnecessary all-
ergy for the Join Action Front. I
would mention otnly this point for
him to consider. May not he now
but a little later. The Joint Action
Front is a kind of co-ordination
corrmittee of the workers of the
Pargalore-based public sector units,
1 heve got their nemes. They are;
N. D. Fernandes, M. S. Krishnan, H.
Madhavan. D.Rajagopal, B. Shembu,
T. G. Srinivasan and Shivirurthy,
These are 1te rzmres. He knows every-
thing. Now, Sir, does he not deal
with  co-ordination committees of
e ployees? You deal with confeder-
ations ar.d so on. Here, itis a ques-
tion of ipviting the co-ordination
corr mitiee, which tears the nzire of
Joint Action Front. This is nct un-
heard of, Mr. Stephen, in the trade
union movcment, nor does it in-
volve zny new principle at all. In
many places, you have such a thing,
Mr. Stephen has been a party,
personally, may not be, but his
unions have been. Now, why
this hesitation? Why this shyness?
Why this allergy ? Why this allergy to
invite them? These lerders, these
nzmes I have rezd cut, are the lea-
ders of the unions in different units
of public sector urdertakings. There-
fore, Sir, this is absolutely incompre-
hensible. Mr. Stephen says, let them

[8 MAY 1981 ]

|

Strikes and Locl:-out
at Bangalore

358

come separately. He says he will
send instructions to the manage-
ments. He is , of course, concerned
with only one unit, namely, the ITT.
Anyway, the Government will send
instructions. Mr. Stephen, why don’t
you listen to us? Why don’t you
say, Yes, they will be invited?.
Why don’t you invite these leaders
who are the rcpresentatives of the co-
ordination committee? Call them for
negotiations and then thrash out
everything with them. I say, thrash
out everything with them, the mo-
dalities, the signing of agreements
and so on.

In good scnse what shell I
tell the workers on hunger strike ?
One of them is a member of
our party also, I must say. Mr.
Krishnan, a former MLA is a
member of the National Council
of our party., And others are also
friends. [ have knows them. I visited
tl.cm also at Bangalore. Kindly tell
me. Don’t treat me as a hostile
person. Kindly tell me what should
I tell them on the point that we
have requested vyou for inviting
them for talks.

THE VICE-( HAIRMAN (SH-
RI DINESH GOSWAMI, : That is
all right. Mr. Dhabe wanted to
have some clarification.

SHRI SHRIDHAR WASUDLO
DHABE :The hon. Minister has made
an important point about loss of
procduction. An offer was made that
Rs. 25 can be given to the workers,
May 1 know from the hon. Minister
whether in any negotiations up till
now any offer in conjunction with
the production was made for giving
Rs. 25, or if you want negotiations
will you consider the proposal for
revision of wages in all its aspects.

SHRI BHUPESH GUPTA: Mr.
Krishnan told me. ...

SHRI C. M. STEPHEN: With
respect to what Mr. Bhupesh Gupta
has stated, politicians and trade-
unionists of long standing have got
a particular capacity- - the capacity
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of taking the situation into heart and

evolving a sort of guidelines which

will help resolve that situation. The
situation [ have stated from our posi-
tion. It is for him to formulate the
proposal he is to make to the comrades
there to enable the things to come
through. It will be very wrong
for me to tell a veteran like M.

Bhupesh Gupta what should be the

formulation. It will be very wrong
for me. If I were in his position,

what I would have done I can tell
him in private. (Interruptions). There-
fore, I would now leave it to him.

There is no can tankerousness on the
part of the Government; it is a very
principled stand. It is because of
that that in spite of loss of production
we are taking this stand.

Mr, Dhabe seems to have misun-
derstood me. Rs. 25 increase and Rs.
700 total were offered. In the light
of the fall in production, we could
have withdrawn it. We have not
withdrawa it; it is siill there;it is
not linked up with that. There are
two alternatives possible-either
negotiate on that basis or forget
about it and start negotiations
straightway for the next long-
term agreement. For both we are
available. That is all I have to say.

THE VICE-CHAIRMAN
(SHRI DINESH GOSWAMI): We
take up Private Members Resolution.

SEVERAL HON. MEMBERS:
That is over,

THE VICE-CHAIRMAN
{SHRI DINESH GOSWAMI): Then
we take up Half-an-Hour Discussion.

Mr. Prakash Mehrotra.

HAUF-AN-HOURS

DISCUSISIONS 1. Po'n's
aris’ng ou- oi the answer g'ven
in tha Rajys Sabha on "he 21st
April, 1981 to Starred Q¥=st'on 35
Regarding Hotel Projec™s for Asian
Gomes.

AT g AgqA (e qIN) ¢ AT
Brg-Ta-miEe fedsaa Ty ATl
Toté Amar 35 A, Pwawr miwe 21
qgA FY {aT g 97 AZ F F A7 {770 fF

at Bangalore

“(a) whether he is aware that some
hotel projects intended for the Asian
Games are held up because of inade-
quate funds provided by the Indus-
trial Finance Corporation; and

(b) if so, what steps are propsed
to be taken by Government to facili-
tate frec flow of funds for the hotel
projects so that they might be ready
i time for the Asian Games?

ga¢ g7 #d fad §——wrFaac
¥ FiT FE W

“On the basis of the applications
received by the IFCI so far, none
of the projects is held up for want
of institutional funds.”
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“However, due to constraint of
resources, IFCI would be able to
meet the loan requirements of the
projects to the extent of only one-
third of the cost of putting up
1200 rooms out of the projected
requirement of about 2500 rooms”.

TR @<k & WA, Wl S
¥ @z ag a7 & fr 2500 @4
F AAAFAT &, AlHS FEIEH T,
@ Fad 1200 TN Fi RmETA
A B Fa AT T4 K Wl A
Fid  FA-IT H WMTo TH> Hio
qifo BgAG FE ANCH FELTH UIH
faq\dst Fr =ag AN

A, TANS-82 1 id
Aidi & a4 F A0 16 Fiewr fasd
¥ AL FOATA AT AT 2500 HI
FAL TT FLT &7 q1q Hil 94 F
wrediT 74 gar 5 o <o o
7 7% gized ¥ fag vz a3 wyl
FE d4¢ 1.6 FUF T A AFCFAN
TR0 TF FAE  F AL CAE I





